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AUTHORITATIVE ENGLISH TEXT

BILLNO. 11 OF 2016

THE HIMACHAL PRADESH PARLIAMENTARY SECRETARIES
(APPOINTMENT, SALARIES, ALLOWANCES, POWERS, PRIVILEGES AND
AMENITIES) AMENDMENT BILL, 2016

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

-



THE HIMACHAL PRADESH PARLIAMENTARY SECRETARIES
(APPOINTMENT, SALARIES, ALLOWANCES, POWERS, PRIVILEGES AND
AMENITIES) AMENDMENT BILL, 2016

ARRANGEMENT OF CLAUSES
Clauses:
1. Shorttitle.

2.  Amendment of section 7.
3. Amendment of section 8.



Bill No. 11 of 2016

THE HIMACHAL PRADESH PARLIAMENTARY SECRETARIES
(APPOINTMENT, SALARIES, ALLOWANCES, POWERS, PRIVILEGES AND
AMENITIES) AMENDMENT BILL, 2 016

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Parliamentary Secretaries (Appointment,
Salaries, Allowances, Powers, Privileges and Amenities) Act, 2006 (Act No. 1 of 2007).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Sixty — seventh Year of the Republic of India as follow:—

1. This Act may be called the Himachal Pradesh Parliamentary Short title.
Secretaries (Appointment, Salaries, Allowances, Powers, Privileges and
5 Amenities) Amendment Act, 2016.

2. Insection 7 of the Himachal Pradesh Parliamentary Secretaries Amendment
(Appointment, Salaries, Allowances, Powers, Privileges and ik sechion ).
10f2007 Amenities) Act, 2006, for the figures and signs “40,000/-"and *35,000/-",
the figures and signs “65,000/-" and “60,000/-" shall respectively be
10 substituted.

3. Insection 8 of the principal Act, in sub-section (3), for the figures, Amendment
signs and words “ 10% of his salary”, the words, figures and signs of section 8.
“Rs.1500/- per month” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

The Members Amenities Committee of the Himachal Pradesh Vidhan Sabha has
recommended to enhance the Salaries and other facilities to the Members which has been accepted.
Thus, in order to maintain the uniformity amongst the Members and the Ministers and the Chief
Parliamentary Secretaries and Parliamentary Secretaries and also to bring the provisions of the
Himachal Pradesh Parliamentary Secretaries (Appointment, Salaries, Allowances, Powers, Privileges
and Amenities) Act, 2006 (Act No. 1 of 2007) in conformity with the provisions of the Himachal
Pradesh Legislative Assembly (Allowances and Pension of Members) Act, 1971 (Act No. 8 of
1971), ithas been decided to enhance salary in respect of the Chief Parliamentary Secretaries and
Parliamentary Secretaries from Rs. 40,000/~ and Rs. 35,000/ to Rs. 65,000/~ and Rs. 60,000/~
respectively and it has also been decided to deduct licence fee at the rate of Rs. 1500/- per month
instead of 10% of his salary.

This Bill seeks to achieve the aforesaid objectives.

(VIRBHADRA SINGH)
Chief Minister.

The ,2016.




FINANCIAL MEMORANDUM

Clauses 2 and 3 of the Bill, when enacted, will entail additional recurring expenditure out
of the State Exchequer to the tune of Rs. 93.96 lac per annum approximately.

by

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA

(GAD File No. GAD-C (D) -5-2/2016)

The Governor of Himachal Pradesh, having been informed of the subject matter of the
Himachal Pradesh Parliamentary Secretaries (Appointment, Salaries, Allowances, Powers, Privileges
and Amenities) Amendment Bill, 2016, recommends, under article 207 of the Constitution of
India, the introduction and consideration of the Bill in the State Legislative Assembly.



EXTRACT OF THE PROVISIONS OF THE IMACHAL PRADESH
PARLIAMENTARY SECRETARIES (APPOINTMENT, SALARIES, ALLOWANCES,
POWERS, PRIVILEGES AND AMENITIES) ACT, 2006 (ACT NO. 1 OF 2007)
LIKELY TO BEAFFECTED BY THIS AMENDMENT BILL

Sections :

7. Salaries and allowances.—A Chief Parliamentary Secretary shall be entitled to the
salary of Rs. 40,000/~ per month, while Parliamentary Secretary shall be entitled to salary of Rs.
35,000/~ per month. In addition, the Parliamentary Secretary shall be entitled to compensatory
allowance and other perquisites as are admissible to the Members.

8. (1) AParliamentary Secretary shall be provided witha furnished house, the maintenance
charges of which shall be borne by the State Government or in lieu of such house, shall be paid an
allowance at the following rates, namely:—

(a) aChief Parliamentary Rupees three thousand
Secretary per mensem; and

(b) aParliamentary Rupeestwo thousand and five
Secretary hundred per mensem

(2) The State Government may allow a Parliamentary Secretary to continue in occupation
of the house provided to him for a period not exceeding fifteen days from the date of his ceasing to
be a Parliamentary Secretary.

(3) A Parliamentary Secretary shall be liable to pay licence fee at the rate of 10% of his
salary in respect of the furnished house allotted to him and the same shall be recoverable monthly

Explanation.—A Parliamentary Secretary shall not become personally liable for any
payment in case the standard rent of the house allotted to him for residence exceeds the amount
specified in sub-section(1).



